229 Papers Laid

(c) (i) Review by the Government on
‘the working of the Metal Scrap

Trade Corporation Limited,
""Calcutta, for the year 1983-84,

Annual Report of the Metal
Scrap Trade Corporation
Limited, Calcutta, for the year
1983-84 along with Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

(ii)

2. Three statements (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-787/85]

Annual Report of and Review on Sports
Goods Exports Promotion Council, New Delhi
for 1983-84 and Tobacco Board, Guntur, for
1983-84

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : I beg to lay on the Table :

1. (i) A copy of the Annual Report
(Hindi and English versions)
of the Sports Goods Exports
“Promotion Council, New Delhi,
for the year 1983-84 along
with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Sports Goods Export Pro-
motion Council, New Delhi,
for the year 1983-84.

2. A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

rPlaced in Library. See No. LT-788/85]

3. (i) A copy of the Annual Report
(Hindi and English versions)
of the Tobacco Board, Gunatur,
for the year 1983-84 along
with Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
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Government on the working of
the Tobacco Board, Guntur,
for the year 1983-84.

4. A statement (Hindi and English
versions) showing reasons for delay
in Jaying the papers mentioned at
(3) above,

[Placed in Library. See No. LT-789/85)

Notifications under Essential Commodities
Act and Cotton Textiles (Control) order

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) : 1
beg to lay on the Table :

1. A copy of the Cotton Textiles
(Control) Amendment Order, 1985
(Hindi and English versions) pub-
lished in Notification No. S O 179
(E) in Gazette of India dated the
18th March, 1985, under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955.

[Placed in Library. See No. LT-790/85]

2. A copy of Notification No. F. No.
22/4/81-CTl1 (Hindi and English
versions) published in Gazette of
India dated the 2nd April, 1985,
issued under clause 20 of the Cotton
Textiles (Control) Order, 1948.

{Placed in Library. See No.LT-791/85]"

N

12.19 hrs.
ASSENT TO BILLS
[English)]

SECRETARY-GENERAL : Sir, 1 lay.on
the Table copies, duly authenticated by the
Secretary-General of Rajya Sabha, of the
following three Bills passed by the Houses.of
Parliament during the current session and
assented to since a report was last made to
the House on the 12th April, 1985 :

1. The National Security (Amendment)
Bill, 1985.
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2. The Government of Union Terri-
tories (Amendment} Bill, 1985.

3. The ‘Estate Doty (Distribution)
Amendment Bill. 1985,

(Interruptions)

MR. DEPUTY SPEAKER : No body is
allowed to speak. Next item. We will now
take up matters under Rule 377. 1 have not
allowed anybody. Matters under Rule 377.

DR. A. KALANIDHI (Madras Central) :
Sir, I want to point out a wrong statement
made in a Statement under Rule 377
yesterday.

MR. DEPUTY SPEAKER : You give it
in writing. We will see.

Matters under Rule 377.
Shri Zainul Basher.

12.20 hrs.

MATTERS UNDER RULE 377
[Translation]

(i) Demand for inculsion of Ghazipur
and Ballia cities of .Uttar Pradesh
in the Ganga Action Plan

‘SHRI ZAINUAL BASHER (Ghazipur) :
Mr. Deputy Speaker, Sir, 27 cities have been
included under the Ganga Action Plan to
check pollution of the Ganga river, The
river Ganga covers the maximum distance in
Uttar Pradesh. Only 6 cities of Uttar Pra-
desh have been included under this Plan,
whereas the number of cities covered in
West Bengal is 17. Scientific research under-
taken in connection with the pollution of
the Ganga river has revealed that - the maxi-
mum pollution is in the Varanasi region.
The areas from Allahabad to Ballia form
part of the Varanasi region. Whereas Mirza-
pur and Varanasi have be:n included in the
Action Plan, Ghazipur ad Ballia cities have
been left out. Farrukhabad and Mirzapur of
Uttar Pradesh, Chhapra of Bihar and a num-
ber of small cities of West Bengal have been
included in the plan by treating them as first
class area. Cities of Ghazipur and Ballia
are also at par with these cities.
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“'There is a great resentment among the
‘local people due to non-inclusion of Ghazi-
‘pur and Ballia in the Ganga Action Plan as
‘Ghazipur is located on the banks of the
Ganga. Effluents from the opium and sugar
factrories and breweries in the district as also
the city’s sullage are released into the river.
The same is the situation of Ballia city. The
pollution of the Ganga has started telling
upon the health of the people living on its
banks right from Varanasi to Ballia. Re-
cently, the scientists had expressed their
apprehension that an epidemic may break out
in Varanasi due to pollution of the Ganga
which may engulf the eatire country. I would,
therefore, request the Hon. Prime Minister
to take steps to include Ghazipur and Ballia

cities of the Varanasi region in Ganga Action
Plan.

(ii) Need for the exclusion of ‘Mochis’
from the list of Scheduled Castes in
Gujarat Except in District Dang

SHR] NARSINH MAKWANA (Dham-
dhuka) : Mr. Deputy Speaker, Sir, Mochis
in Gujarat are not considered untouchables,
because this caste is not untouchable in the
State and economically also they are many
times better off them the Harijans. In the
rural as well as in urban areas, they live with
high caste people. There is no difference in
the standard of living of the high caste
people and Mochis and the high caste people
do not treat them as lower caste.

In Maharashtra, the Mochi caste has
been included in the list of Scheduled castes
and they work on raw hides and are treated
as untouchables. When Dang district was
included in the Gujarat State, the court for
the sake of a few Mochis of this district
ordered that all Mochis living in Gujarat
should be included in the list of Scheduled
Castes on technical grounds. As a result of
it, a great injustice is being done to the
Harijans of Gujarat, because most of the
benefits which would have gone to them
under the provisions of the constitution are
now being cornered by the Mochis because
of better education and access to the Ad-
ministration, Their standard of living is
also good and they are enjoying all the bene-
fits meant for the Harijans.

Therefore, Mochis should be excluded



